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SHRI Y. B. CHAVAN : This should
be really addressed to the Minister
of Information and Broadcasting. But
certainly all those who want to create

public opinion against it should get
all facilities for it.

SHRI A. SREEDHARAN : Diabolical
and ruthless suppression of Harijans
has been going on in this country for
same time. This is bound to happen in
a country where ministers consult
astrologers. This Housc has repeated-
ly brought to the notice of the Home
Minister that this is a dangerous dis-
case which requires drastic remedy,
because in one State, one minister
went to the extent of saying that
Harijans should be kicked and they
are rogues; and, he went scotfree,
This leads us to the conclusion that
there is an aggressive discase in this
country, namely, caste Hindu revival-
ism, which has got to be combated. In
view of this very dangerous back-
ground in this country, may I know
whether the Government will bring
in the necessary constitutional amend-
ments and put it on the statute that
when Central and State ministers are
selected, 60 per cent of them should
be selected from backward communi-
ties, minorities, scheduled castes and
Harijans ?
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SHRI Y. B. CHAVAN: I do not
think such a constitutional amendment
is necessary or called for.
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SHRI Y. B. CHAVAN : I have al-
ready said that government have to
create public opinion in this matter.
Public opinion can be created only
with the help of social workers and
through constructive programmes. So,
through our social welfare depurt-
ments etc. we are certainly encourag-
ing constructive programmes in this
matter.

WRITTEN ANSWERS TO QUES-
TIONS

Y] wan ¥ feaw [wioat L]
T it W e

*272. S} FER A WGWW : AT
e wdr gz T K OFT T
e

(%) 19 fawa7, 1968 1 TETA

aq (A% faeedr) & srav w7 i
7T AT AL AE, T AG IA HAT
# feqa Fatal ¥ g FATIAT AT
st afea, siafsat afz @ o @t
g9 wfgr F4AfEt & 9 g
&t @ & a7 § gewe &1 fwd
fasit &; 9



31 Written Answers

(=) =fz &r, a3 a I @
# A7 9T § oW 3T gEE |
SRR RO I (i

TE-OTG Wt (a7t aerarwro w g
(F) 9 (7). 79 4 A7 67 T
AT FWF 775 fr 19 f9497av, 1968
®Y TeEIeq mezzowr Al fattzo O
CESIE IR e R & T E e e IR EN
FAT A TE 90 A1 Fo Al Ta4-
arfeat & g gagazi foa arar
f2e2t wi@ate 4 37 AEA[ T AT
FY & ai giat fon & fF aafr gler
w 7ifedt zoo faw, 79qn wiAr
& a7 4 w1 fafory gar I1eT T€
%, f 3 za ey 9 Teqra, 747 & fr a4r
5 9z & g% 21 | M a7 W
gfa1 fear & fr g5 qlzan wdsiiat
w1 af77r 27 qF A1 IAT F TF A
&1 ST Z070 FHEAC T | AP A=
a.faqi gore afa s 5 d=aifvar 1, faege
gE3az7 {510 97, TEARAL AFAT FEY
qr, T4 & A7 &g arvfax wwa
z5 74t frx v @% 1 fwT § TET
feei aigmar 1 fmz #Y ag Z=F
& fAq st wiv 78 g fF aar groafar
FZIET FT S0 TFRAT G

INQUIRY INTO CHHOTI SADRI GOLD
ScANDAL

*275. SHRI YASHPAL SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the inquiry into the
Chhoti Sadri Gold Scandal has since
been completed and the report of in-
quiry has been rcceived by the Cen-
tral Government; '

(b) if so, the details of the report;
and

(c) the action taken by Government
in the matter? "

THE MINISTER OF HOME AFFA-
IRS (SHR] Y, B. CHAVAN) : (a) No,
Sir,

(b) and (c). Do not arise.
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RENT Dups FOR PROPERTIES IN
CHANDIGARH

*276. SHRI HARDAYAL DEVGUN:
SHRI YAJNA DATT
SHARMA :

Will the Minister of HOME AFFA-
IRS be pleaseq to state :

(a) whether it is a fact that the
States of Punjab and Haryana have
refused to pay rent for the properties
in their occupation in the Union Terri-
tory of Chandigarh;

(b) if so, the rcasons for non-pay-
ment of the rent;

(c) the total amount of rent out-
standing against the two States; and

(d) the steps Government propose
to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) .
(a) to (d). A statement is laid on the
table of the House.

STATEMENT

At one stage the Governments of
Punjab and Haryana did take the
stand that they should be allowed the
use of the properties at Chandigarh
free of rent. It was explained to them
that under the Punjab Reorganisation
Act the debt liability of the composite
State had devolved on the Union in
proportion to the capital outlay of that
State in the area comprised in Chandi-
garh and that the Central Government
had to incur expenditure on mainte-
nance of the buildings. In view of
this, they were requested to pay rent
for the buildings occupied by them.
However except for recoverics effected
at 109, of emoluments from their em-
ployees in occupation of residences, so
far they have not paid any rent and have
questioned the very basis on which the
rent has been assessed. According to
the present assessment, rent amounting
to Rs. 1,20,78,474 and Rs. 77,85,185 is
recoverable from the Governmentof
Punjab and Haryana respectively, for
the period 1st November( 1966 to 31st





